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section (4) of section 133 of the
Motor Vehicles Act, 1939:—

(i) Notification No. SECE3(45) /
74-TPT/13726, dated the 5th Nov-
ember, 1979, publishing the Delhi
Motor Vehicles (1st Amendment)
Rules, 1979.

(il) Notification No. SECE3
(93) /79-TPT /14232, dated the 14th
November, 1979, publishing the
Delhi  Motor Vehicles (2nd
Amendment) Rules, 1979.

[Placed in Library. See, No. LT.
2264/81 for (i) and (i)l

(iili) Notification No. SECE
3(45) /79-TPT/5577-5604, dated
the 4th June, 1980, publishing the
Delhi Motor Vehicles (Fourth
Amendment) Rules, 1980. [Placed
in Library. See No. L.T-2403/81].

(2) Statements (in English and
Hindi) giving reasons for the delay
in laying the Notifications mention-
ed at (1) above. [Placed in Lib-
rary, See No. LT-2264/81].

———

REPORT OF THE COMMITTEE ON
PUBLIC ACCOUNTS

SHRI INDRADEEP SINHA
(Bihar): Sir, I beg to lay on the
Table a copy (in English and Hindi)
of Fortieth Report of the Public Ac-
counts Committee on Purchases and
Stores relating to the Ministry of
Railways (Railway Board).

REPORT OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS

SHRI R. R. MORARKA (Rajas-
than): Sir, I beg to lay on the Table a
copy (in English and Hindi) of the
Eighteenth Report of the Committee
on Public Undertakings on Xhetri
‘Copper Complex of Hindustan Copper
Limited and Minutes of the sittings of
the Committee relating thereto.
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REPORTS OF THE COMMITTEE ON
THE WELFARE OF SCHEDULED
CASTES ANp SCHEDULED TRIBES

SHRI G. SWAMY NAIK (Andhra
Pradesh): Sir, I beg to lay on the
Table a copy each (in English and
Hindi) of the following Reports of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes:—

(i) Ninth Report on the Ministry
of Shipping and Transport—Reser-
vations for, and employment of
Scheduled Castes and Scheduled
Tribes in the Hindustan Shipyard
Limited.

(ii) Tenth Report of the Ministry
of Home Affairs—Socio-economic
conditions of Scheduled Castes and
Scheduled Tribes in Goa, Paman and
Diu.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Now we go to Calling Attention,

e

RE DEROGATORY WORD USED
AGAINST MRS. MARGARET THA-
TCHER, THE BRITISH PRIME MI.

NISTER
SHRI MANUBHAI PATEL
(Gujarat): Point of order. I raise it

now because it is not permissible dur-
ing the Questeon Hour. The hon.
Member used the word * for the
British Prime Minister. I think it is
not in good taste and also that it does
not command any respect. The word
* . 1 think, hag not a good mean-
ing also and if this forum is used
to say such a word, I think it will
not be proper. I wonder whether it
should he kept on the record.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): 1
will examine it.

*Expunged as the

ordered by
Chair.
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SHRI YOGENDRA SHARMA
(Bihar): Sir, may I make a submis-
sion? I have used that word. Ac-
cording to our shastras, *

ITARTETEA
TAFRT ) : TS

whether it is
parliamentary, I

(s mefara  wow
&9 F) T A € .

unparliamentary or
will have to go into

it.

SHRI NAGESHWAR PRASAD
SHAHI (Uttar Pradesh): Let him
speak. (Interruptions)

THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNTI): No,
Mr. Sharma, Just listen to me. I do
not want your explanation because
then the Chairman was in the Chair.
I will send the papers to the Chair-
man. He will decide what to do Mz.
Jain, please.

SHRI MANUBHAI PATEL: The
question I raised was not regarding its
being parliamentary or unparliamen-
tary. The question was whether in
relation to the British Government
such words could be used.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Just listen. I have asked the Secre-
tary-General to send the proceedings
to the Chairman., He will decide. He
was in the Chair. (Initerruptions)
He can explain to the Chairman and

not to me. I am not the deciding
authority.
(Interruptions)
SHRI SHIVA CHANDRA JHA

(Bihar): Point of order.

SRS G gmad (A
R 9 w9 gA &, 99 aF g0 g7
&t Ag. . . (=aAqA)

gaawrsas (=Nt wfae ot
Farwort) o & a1 ZRAT JOA TE G

g1

&
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MR AAT QAT © HT FET
g & oD §1 oA geer ¥
faga 1 wgramaEr  owAr wge
I F gk T *wzr, ¥ ogm
AT &l § SHH1 eFqqw o
wtT t (s0aYTR)

-

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Madam, perhaps you have not under-
stood me. I said the Chairman was
in the Chair when the word was used.
1t is his autharity. b

SHRIMATI SAROJ KHAPARDE:
That is why I got up from my seat and
started asking. (Interruptions) That
is why I asked specifically,

SHRI YOGENDRA SHARMA: Only
two words. When I used the word*.

SHRIMATI SAROJ KHAPARDE:
That should be expunged.

SHRI JOGENDRA SHARMA: Ac-
cording to Indian shastras .

SHRIMATI SAROJ KHAPARDE:
Whatever it may be...

SHRI YOGENDRA SHARMA;
Indian Shastres. ..
(Interruptions)

In modern language it means the *
Compared to that our Prime Min-
ister is that is . . . (Interruptions).

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Please take your seats. I am on my

®

feet.
SAA AT GNAE wfgammi
F AR A W AW Y AW FFAr
=tfga. |, (smaEtT)
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI):
Madam, why are you unnecessarily
getting up?

SHRIMATI SAROJ KHAPARDE:
The word used was *

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XULKARNI):

*Expunged as ordered by

the Chair, i

rn
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Don’s you think that I have heard
you?

SHRI YOGENDRA SHARMA: It is

not the question of g lady. It is the
characterisation of a*
THE  VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI):
Whatever Mr. Sharma says does not
go on record and all the discussion
on this is not to go on record. (Inter-
ruptions) I am sorry, Manubhai.

SHR! MANUBHAI PATEL: What
about my point of arder?

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): I
have replied to you. Please take yaur
seat,

SHRI MANUBHAI PATEL: 'That
should be there. That should not go
out of record. (Interruptions)

THE  VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Have I said that? Why are you un-
necessarily shouting? Without under-
standing you are shouting.

SHRI SHIVA CHANDRA JHA: On
a peaint of order.

AT A5 AR ATST E | Ry
I T - B O B L R )
gOT TOFT WU AUTHA HIGH * 06
q9 I HX IgR 4 faog @@
f& Far gg mex aifwamezd & ar
T o1 gafau* wee & fag
q wwd oAt wgar g & dfw
Jaeq giga faedlt wrer & fawaa
GEARE- G (e B Ce I o - G
(ewaur )

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):

There is no point of order. Nothing
goes on record. Mr., Jain please,

AShri Shiva Chandra Jha continued
to speak).

*Expunged as ordered by the

Chair. -
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ora) Bk oo Lind gyt
wdhad] KK e ganpd 1 (paedS Shef
- L5 LS UUL.Q JLE, ERNgIY

T mlwmafia wifvs (areq #1v
F9diR) . wiaq, wifar adwy 99
agl wE {Fwar av)

according to the procedure, I was to
be informed within the Questian Hour.

Wi gded) KUK raa g
U:A;, unf u-e,-vj Le ',Jb _',~¢._l:4w.<,{f
2_ o T 2 J,\.‘,J‘ !.I.‘a pre- v L._(.;
-2l e E; -a Lo :,.5’.3 o
taraa  wifew w@ow gwa
UG AT AT A Tw AFT AF
wg qarar Agr 31 B faw 3 arem
fear 3 oA gag faar § ]

SHRI VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI). 1
understood you. The Calling Atten-
tion has gone to the Chairman. He
decides about them in the afterncon.

Sl T Byd peddl it a
gt Kl Oagd Ose sl D gyeed
ot U"’f; a)l.b] s &S oy L‘i?s
SPEHS 55 ei - Tem WS K ] S
- Lp Sala Lo Lt ”f

7[5 mOwEdia e o saE
fogs & gt 7 4y afex & FEAT

g fFoag zfear = Of fr
GAFT  FAT FHT | IEFT  FITAA
qFT { IAT AN =i 1]

THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI): In
the Question Hour, tney dg not reply.
You will get 3 communication from
the Chairman in due course. Ycu
just wail. Yes; Mr. Jain.

[ 1 Devanagari t{ransliteration.




